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BEFORE THE HON'BLE NATIONAL GREEN
TRIBLINAL, NEW DELHI

COMPLIANCE AFFIDAVIT ON BEHALF OF

UTTARAKHAND POLLUTION CONTITOL BOART)

Original Application No. 13 I 8/2024

Virat Sourabh Bhatt

Versus

State of Uttarakhand

Respondents

Affidavit of Shri Parag Madhukar Dhakate, aged about 47 years, S/o

Shri M/B Dhakate presently posted as Member Secretary, Uttarakhand

Pollution Control Board, Paryavaran Bhawan, IT Park, Dehradun.

Deponent

r)

That the matter was listed before the Hon'ble NGT on

29.11 .2024, wherein the Hon'ble tribunal was pleased to dispose

of the matter with the following directions:

Oa-'u#

2)

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

That the deponent is presently posted as the Member Secretary,

Uttarakhand Pollution Control Board Uttarakhand and is

competent to sign and swear the instant affidavit.
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4. We accordingly constitute a Joint Committee comprising

Municipal Oficer/Executive Officer, Nagar Panchayat,

Ukhimath, District Magistrate, Rudraprayag and Uttarakhand

State Pollution Control Board. They shall visit the site and iffinds

that there is dumping of solid waste and that too in violation of

the environmental lqws, appropriate remedial action shall be

taken within two months and a compliance report be submitted

with Registrar General of this Tribunal who may place the matler

before the appropriate Bench, ifanyfurther order is required.

3)

4)

That in compliance of the aforesaid directions of the Hon'ble

tribunal, the Member Secretary, UKPCB vide letter no. UKPCBi

H.O./S.No.l 83-8331202411317, dated 07 .12.2024 requested the

District Magistrate, Rudraprayag and Executive Officer, Nagar

Panchayat, Ukhimath to take further action. Copy of the letter

dated07,|2.2024isbeingmarkedandfiledas@1to
this affidavit.

That in compliance with the above, the Joint Committee

conducted a field inspection of the site in question on 12.12.2024.

That during the inspection it was found that the amount of solid

waste generated from the urban area (Nagariya Kshetra) is

approximately 0l ton per day and for disposal of the said solid

waste, MRF Center has been established by Nagar Panchayat

Ukhimath in the year 2021-22.
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6)

7)

8)

That the solid waste generated from the Nagar Panchayat area is

being separated at the MRF Centre and the inorganic waste is

being compacted through a compactor and given for plastic

recycling and the Organic waste is being composted, apart from

this, a compost dryer machine has been purchased by the Nagar

Panchayat to make compost from organic waste.

During the Inspection, the Executive Officer, Nagar Panchayat,

Ukhimath informed that at present, solid waste is not being

treated and disposed off in Ukhimath Mansuna Road, Chari Tok

and earlier, the collected solid waste was collected at M.R.F

center for Segregation and disposal. The same was also confirmed

during the inspection.

From the site inspection and from the records made available by

the Executive Officer, Nagar Panchayat Ukhimath it is revealed

that, at present, no solid waste is found at the area in question.

That no issue of foul smell was found; the Nagar Panchayat

Ukhimath has installed tin sheets by the road side, also the Nagar

Panchayat has put warning boards at the site displaying that no

solid waste should be dumped at the said site; if anyone is found

dumping, a fine will be imposed for the same. The Nagar

Panchayat has planted trees at the site. Photographs taken during

inspection are attached hereof. In this connection copy of the

consolidated report of the committee dated 12J22024 is being

marked and filed as Annexure No.2 to this affidavit.

That the deponent is a responsible Government servant having the

highest regards for the Hon'ble Tribunal and orders passed by
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them. The deponent has always made his sincerest efforts to carry

out the orders passed by this Hon'ble Tribunal in its letter and

spirit and shall continue to do so in the future.

Deponent

Verification: -

dO", of January, 2025, that theVerified at Dehradun on the

contents of the accompanying compliance affidavit are true and correct

to the best of my knowledge and belief based on the official record and

nothing is false, and no material has been concealed therein.

Dcponent
Dated- .9)..Jaruary 2025

FII,III) I]Y

MUKESH VERMA
Advocate fbr UKPCB

Chamber No. 50,
Old Block,

Supreme Court of India,
New Delhi
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Annexure-1
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